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Directorate of Tourism

1, Parliament Street
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Central Vigilance Commission
Jam Nagar House

Akbar Road

New Delhi. / ...
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Respondents

ORDER (Oral)

After arguing the case for some time, the learned counsel

for the applicant wishes to withdraw the OA to enable him to file

a Contempt Petition in respect of non-execution of the directions

of the Tribunal in OA No.1806/95.

2.- In view of the above statement made by' the learned

counsel, the OA is dismissed as withdrawn. However, it is open

to him to seek appropriate remedy available under the law.
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